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,(a) wIaotber efforts ,have been made by 
GoV01'IMl1!Ont,to establish trade relations with 
y UIOslavia; 

(b) whether some special trading arrange-
ments have been made for that purpose; 
and 

(c) if so, the details thereof? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) and (c). India and Yugoslavia have 
long standing trade relations. In order to fur-
ther develop trade, in August, 1984 a meeting 
of the Indo-Yugoslav Joint Review Group 
was held in New Delhi and a Linked-deal 
Arrangement was signed between the two 
countries for conducting the trade on a 
balanced basis. For giving effect to tbe above 
Arrangement two Nodal Agencies, viz., Yugo-
slav Chamber of Economy (Section for India) 
on the Yugoslavesie and STC on the Indian 
side were appointed to coordinate the linked-
deals. In addition a Banking Agreement bet-
ween the JGOBANKA of Yugoslavia and 
the State Bank of India was also concluded 
under which a special account for Linked-
deals approved by the respective authorities 
was set up in the State Bank of India, 
London. 

Over Reporting of Coal Production by 
C.l.L. 

4524. SHRI V. P. YOOESH: Will the 
Minister of STEEL, MINES AND COAL 
be J"leased to sta t e : 

(a) whether in 1983, a. stock of over 4.8 
million tonnes of coal was written off be-
,cause it was either non· existent or unsale-
able; 

(b) whether written instructions were 
issued to all coal companies under the Conl, 
India Limited to add 2.S per cent to actual 
production figures to be made up by taking 
extra workload from mine workers witllout 
paying them additional wages; 

(c) whether measures as in (a) and (b) 
above resulted in massive over.~portinl and 

" llikolibood of sltGJ.'Itage of over '·two million 

tonnes :wbicb mado4tl'eRUS for maaip ... t~ons; 
and 

(d) jf ,re,ly to (a). (b) and (Q) be in 
e.ftirmative, the "tioo GO¥ernmcmt Ilkiopese 
to take against the Coa'} Jodial LiMi~ 'fer 
adopting such acti vities ? 

THE MJNISTER OF STEEL, M~S 
AND, COAL tSHRI VASANT $A'X'HE)·: 
(a) to (d). The .information is beil~8 colJeo~ 
and will be laid on the Table of the,HoJ,He. 

AiIea- CJaeati..a by F~oce COIIlpaaies 

4525. SHRI NARSING&AO ·SUIlllA-
WANSHI: Will the Minister of F.INA.~ 
be pleased to state : 

(a) whetber GoveJ;'RDlCnt are ,aware of 
finance companies wh~h th,rough their pub .. 
licity of long term loans, rate of ilJtc~t,~~ 
otfter i~entives advaJlce loans to ,llOf4y 
persons but wit bout giviPS ,onc;JiCLe ~t ,~ 
the borrowers on acccount of several! lJ\&} .. 
practices and cumbursome requirements; and 

(b) whether Government propolc 10 
take steps to curb such trade/business. and.' if 
so, the details thereof? 

THE MINISTER OF STATE IN 'THE 
MINISTR Y OF FINANCE (SHRI JAN·AR-
DHAN POOJAR Y): (a) and (b). Non-
Banking Financial Companies (incorporated 
under the Companies Act) issue advertiSements 
soliciting deposits from the members ()f puNic 
on the I ines specified in the Non-Banking 
financial Companies aAd Miscellane-
ous Non-Banking Companies (,Advertise-
ment) Rules, 1977. These companies are 
not found to have issued advertisement about 
granting of long term loans, rate of interest 
charged etc. 

Tbere are, however, instances of adver .. 
tisements in newspa.,ers· pU(POfted to have 
been issued by certain financ,ie •• ms living 
publicity about the availability of finance from 
them 0n easy terms. In' tbe -case of such 
un-incorporated bodies, "l'Blttifrg of loans 
does not come under the purview of the pro-
visions of· Chapter III -c of the Reserve; Bank 
of Iadia, Act, 1934, which probibic:tlM -*'P-
lalloe of deposits. ,by such J bodies, .~j 10 
., a ,limited extent. 




